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(b) if so, whether the growers in most of the cane 
growing States forced to burn their crop;

(c) if so. the details of losses suffered by the cane 
growers in each State; and

(d) the details of the steps taken to compensate the 
cane growers and to ensure the payment of remunerative 
prices for their products?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P LIE S , C O N S U M E R *A F F A IR S  AND PUBLIC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) ;
(a) The sugar mills in the sugar season, 1995-96 have 
crushed far more cane than in any of the previous 
years. Upto 31.05.1996, nearly 1505 lakh tonnes of 
sugarcane had been crushed as against nearly 1476 
lakh tonnes crushed for the whole year in the previous 
season 1994-95, which was a record sugar production 
year till then. Even after 31 05.1996. a number of 
factories continued to crush cane and as late as
01 07.1996, there were 101 factories still functioning.

(b) and (c). Madhya Pradesh has reported burning 
of sugarcane in an area of 134 hectares but stated that 
most of the sugarcane burnt was of secondary growth 
after first harvesting and was uneconomical. It was burnt 
for making the fields ready for the coming Kharif season. 
The d istricts involved were H oshangabad and 
Narsinghpur where no sugar factory exists and the 
sugarcane is utilised by Gur and Khandsari Units. 
Besides some stray cases of accidental burning have 
been reported by Maharashtra. Tamilnadu and Andhra 
Pradesh.

(d) In order to enable the sugar factories to crush 
the available cane and to improve the liquidity of sugar 
mills, the Government have taken various measures 
like grant of incentive for late crushing, creation of 
buffer stock and permission for export of sugar. Reserve 
Bank of India has also given some relaxations to sugar 
factories for availing of higher credit limits against sugar 
stock.

F.C.I. Godowns

*131. SHRI VIRENDRA KUMAR SINGH : Will the 
Minister of FOOD be pleased to state ;

(a) the number of FCI godowns in the country, State- 
wise;

(b) whether the Government propose to set up some 
more FCI godowns; and

(c) if so, when and the locations thereof?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P LIE S , C O N SU M E R  AFFAIRS AND PUB LIC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) A total of 1802 (covered and CAP/owned and hired) 
godowns were available with the Food Corporation of 
India as on 1.4.1996. Their State-wise break-up is given 
in enclosed Statement.

(b) and (c). Yes. Sir. The Food Corporation of India 
has tentative proposals to set up new godowns during 
the year 1996-97 at the following locations :

S.No. Locations

Non-RPDS Areas

1. Payyanur (Kerala)
2. Dhamtri (Madhya Pradesh)
3. Mandir Hasaud (Madhya Pradesh)
4. Kapa (Madhya Pradesh)

5. Jowai (Meghalaya)
6. Dimapur (Nagaland)
7. Dhamora (Uttar Pradesh)
8. Roza (Uttar Pradesh)
9. Sholapur (Maharashtra)

10. Rajkot (Gujarat)
%

11. Jharsuguda (Orissa)
12. Katihar (Bihar)

RPDS >Areas

1. Baramula (J and K)
2. Srinagar (J and K)
3. Pithoragarh (Uttar Pradesh)
4. Shimli (Uttar Pradesh)
5. Jaisalmer (Rajasthan)
6. Udipi (Karnataka)
7. Coorg (Karnataka)
8. Idukki (Kerala)
9. Wynad (Kerala)

10. Port Blair (A and N Islands)
11. Godda (Bihar)
12. Gumla (Bihar)
13. Bokari (Bihar)
14. Parle-kha-mandi (Orissa)

Final decision, however, will depend on the 
availability of funds and land.

STATEMENT

Statement showing the number o f godowns (owned  
and H ired/Covered and CAP) available with the food  

Corporation o f India as on 1.4.96.

S.No. 

1

Name of the State No. of Godowns

2 3

1. Bihar 61
2. Orissa 50

3. West Bengal 66
4. Sikkim 2
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1 2 3

5. Assam 41
6. Arunachal Pradesh 3
7. Meghalaya 6
8. Manipur 3
9. Mizoram 6

10. Nagaland 6
11. Tripura 7
12. Delhi 10
13. Haryana 122
14. Himachal Pradesh 17
15. Jammu and Kashmir 15
16. Punjab 489
17. Chandigarh 16
18. Rajasthan 104
19. Uttar Pradesh 257
20. Andhra Pradesh 140
21. Kerala 31
22. Karnataka 46
23. Tamil Nadu 29
24. Pondicherry 3
25. Gujarat 53
26. Maharashtra 54
27. Goa 1
28. Madhya Pradesh 164

Total 1802

Storage of Foodgrains

*132. JUSTICE GUMANMAL LODHA : Will the 
Minister of FOOD be pleased to state :

(a) whether the Food Corporation of India is 
constrained to store foodgrains in uncovered  
warehouses due to non-availability of adequate number 
of covered warehouses;

(b) if so. the total quantity of foodgrains stored in 
covered and uncovered warehouses in April, 1996, 
separately;

(c) w hether the losses due to inadequate  
warehousing facilities have increased during the past 
years;

(d) if so, the losses incurred during 1990-91 and
1995-96;

(e) whether the priority is given to storage of 
foodgrains in the godowns of the Central Warehousing 
Corporation;

(f) if so, the quantity of foodgrains stored in the 
Central Warehousing Corporation’s godowns till April 
30, 1996; and

(g) the storage capacity of the Central Warehousing 
Corporation remains unutilised?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, C O N SU M ERS AFFAIRS AND PUBLIC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) In order to meet urgent additional requirements of 
storage space during peak procurement seasons, the 
Food Corporation of India is constrained to stock some 
quantity of foodgrains in Cover and Plinth (CAP) purely 
as a temporary measure.

(b) In April. 1996. 19.60 lakh tonnes and 135.57 
lakh tonnes of foodgrains were stored by FCI in CAP 
and covered godowns respectively.

(c) and (d). No. Sir. There is no report of any 
increase in percentage terms in loses due to inadequate 
warehousing facilities. The losses of foodgrains incurred 
during 1990-91 were 0.21 lakh tonnes. The estimate of 
losses during 1995-96 would be known only after 
finalisation of the Corporation’s Annual Accounts tor
1995-96.

(e) Yes, Sir. In the matter of hiring of godowns, the 
FCI gives priority to Central Warehousing Corporation.

(f) As on 30.4.96, a total quantity of 11.95 lakh 
tonnes of foodgrains was stored by FCI in the godowns 
of the Central Warehousing Corporation.

(g) The average occupancy of CWC godowns is 
about 83% which is above the optimum level of 80%. 
There is therefore no question of CW C’s storage capacity 
remaining unutilised on account of non hiring by FCI.

Supply of Sugar and Kerosene

*133. SHRI HARIVANSH SAHAI ; Will the Minister 
of CIVIL SUPPLIES. CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state :

(a) the quantity of sugar and kerosene being 
supplied to each ration card holder in the urban and 
rural areas separately under the Public Distribution 
System;

(b) whether it is a fact that a huge quantity of sugar 
and kerosene are being supplied to urban areas in 
comparison to rural areas;

(c) if so, the details thereof; and

(d) the steps taken/proposed to be taken by the 
Government to remove such disparity?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P LIE S , C O N SU M E R  A FFA IR S AND PUBLIC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) Allocation of levy sugar to the States/UTs is made 
on a uniform norm of 425 gms per capita per month on 
the basis of population as on 1.1.1991. The allocation 
of kerosene oil to the States/UTs is generally made on 
a historical basis, i.e. based on past allotments. 
Operational details including quantity to be supplied to


